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Pak arms unearthed in Manipur

2816, SHRI R. K. BIRLA : Will the
Minister of HOME AFFAIRS be pleased
to-state ;-

(a) whether it is a fact that arms and
amnmunitions including two mortars  with
Pakistani markings have been found in the
month of May 1969 in the cease-fire bound
Mao sub-division of Manipur ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THL
MINISTRY OF HOME AFFAIRS : (SHR1
VIDYA CHARAN SHUKLA) : (a) and (b).
No such incident took place in May, 1969,
Howcever, on 30th April, 1969, a police
patrol encountcyed Naga hostiles in Mao
Sub-division in Manipur. There was a
brief . exchange of fire. No casualty on
either side was reported. The police patrol
recovered some arms and ammunition
including one 2'’ mortar with Pakistani
Ordoance Factory marking.

Administrative Reforms Commission
recommendation on declaring Independ-
ence Day as a working day

- 2817. SHRI R. K. BIRLA : Will the
Minister of HOME AFFAIRS be pleased
to statd :

“(a) whether it is a fact that the Admi-
pistrative Reforms Commission in its report
on personncl administration has suggested
making Independence Day a working day on
the ground that an extra holiday mcans and
exira outlay of about Rs. 11 crores for
maintaining the level of output ; and

(b) if so, the reaction ol Governnient
thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ¢ (SHRI
VIDYA CHARAN SHUKLA): (a) Refer-
ence is invited to recommendation No. 57
of the Commission’s report on *‘Personnel
Administration” copies of which have been
placed in the Paraliament Library.
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(b) The report is under examination,

Decline in Tourlst Traffic to India

2818. SHRI V. NARASIMHA RAO :
SHRI K. P. SINGH DEO :
SHRI BHOGENDRA JHA :
SHRI RAMACHNDRA VE]:.RAPPA :
SHRI R. R'SINGH DEO :
SHRI Y. A. PRASAD :
SHRIP. P. ESTHOSE :
SHRI P. GOPALAN:
SHRI A. K. GOPALAN:
SHRI GANESH GHOSH:
SHRI CHENGLARAYA NAIDU ;
SHRI R. BARUA :

Will the Minigter of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that lHe tourist
trafilc to India has slowed down considera-
bly from the year 1968 ;

(b) if so, the rcasons therefor;

{¢) the tourist traffic during the current
year as:compared to the figures of last year';
and

N

(d) the steps proposed to be taken for
incrcasing the tourist traffic ?

THE MINISER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(@) No, Sir,

«b) Does not arise.

(c) Figures for 1969 are available upio
the end of May 1969, Comparative figures
are : '

January-May 1969—75,088
January-May 1969—93,166

%increase —24.1%

d:  Government have drawn up a com-
perhensive programme for the deve-
lopment of the tourist plant and infra-
structure. This includes improvement
of cxisting fucilities, creating more
facilities in accommodation apd trans-
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port, setting up holiday resorts,-
liberalisation - of .charter and . visa
-segulations and improved and more
comprehensive publicity abroad.

‘Pecuniaty Jurlsdiction of Delhl
High Court

2819. SHR1 V. NARASIMHA RAO ;

Will the Minister of HOME AFFRIAS be

pleased (o state :

(a) whether some members of the
Metropolitan Council of Delhi have reques-
ted Government to raise the
jurisdiction of the Delhi High Court
Rs..25,000 to Rs. 1 lakh ; and

(b) if so, the reaction of -Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA : (a) The
Metropolitan Council of Delhi had made
this ‘recommendation.

from

_(b) ‘Fhe object of conferring original
jurisdiction on thé High Court was that

important cases of substantial value shou'd:

be heard and disposed of by the High Court.

From this point of view it was not consi-
dered desirable to raise the pecuniary. juris-"
diction of the Delhi High Court on the-

original side beyond Rs. 50,000. The
recommendation of the “Mectropolitan Coun-
cil of Delhi could not, thercfore, be accepr
ted.
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K u) o Ady Sl
Arcllaeologlctl Surveys at Pnunl
(Maharashtra)

2521, SHRI K. P. SIGNH DEO: will
the Minister of-EDUCATION ANB YQUTH
SERYICES be pleased o state ; .

(8) whether it is a fact that as a result
of Archacogical survey conducied at Pauni
in Maharashtra recently, a stupa compln
was discovered ;

(b) if so, whether a study of- the stupa
complex. has- beep made by the exports ;
und '

. (¢) if so, the results thereof ?

~“THE DEPUTR MINISTER IN THE.
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHRIMATI JAHANARA JAIL-"
PAL SINGH) : (a) and (b'. Yes, Sir. The *
remains ¢xcavated so far have dully been
examined by the experts of the Umverslty
of Nagpur and-ihe Archaeotogical Survey of
India who ;omlfy conducted. the, excavation.

fc) The ‘excavatians r.vealed that the.
mound, now capped by the Jagnnath: Tem-..
ple, contain remains of a stupa, ‘much
larger in size than the well-kngwn, stupas at
Bharut and Sanchi in Mecdhya Pradesh.
Along with the stupa, ~which remained in
worship from the third Century B. C. o0
the 2nd Century ‘A. D., remains of railings,
gateways and piilars were also obtained. -
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